o. A.No._zf_zj /2002,

ORDER DATED 16-08-2002,

Heard,Perused the Offi;e ncte,This
original Application be registered and a numder

be given,

ORDER DATED 16-8-2002,

Heard Mr.N,R.Routray,leatned Counsel for
the Applicant and Mr.D.N.Mishra,learned sStanding Counsel
for the Railways (on whom a copy of this Original

Application has oeen served),

Applicant's service was regularised in
Gr.D post under the Railways., Later, on the strength
of the instructions issued under Annexure-1l dated
26-4-1989 the said regularisation in Gr.p post of the
Applicant was antidated to 1-4-1973 under Annexure;z
“dated 6-7-1993, Non-payment of arrear differential wages
w,e.f. 1-4-1973 is the sunject matter of éri'evance in
this Original Application under section 19 of the
Administrative Triobounals Act,198 5.. It appears from
Ann.evuce-l dated 26-%-1989 that pay of the Gr.pD offi;ials
whose regularisaction had peen antidated w.e.f. 1-4-1978
was to pe fixed in appropriate regular scale Oof pay w.e.f.
1-4-1973. Relevant portion of Annexure-l dated 26-4-1989 is

-

extracted pelow for ready reference;- %
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C.A.NC, __ /2002,

Order 4dt,16-03-2002.

"pay of those whose date of regularisation
would thus be put back to 1.,4.1973 should

be fixed in the agpropriate regular scale

of pay wee.f., 1.4,1373 and difference of
pay and allocwances due and drawn,if any be
paidw,

On the face cf the aforesaid clear position as given

out under Annexure-l dated 24.6.1989,the Applicant .

-is entitled to the arrear differential wages w.e, f.

1-4-1973/becauseefez the reason of the following

directions given under Anneure-l dated 26-4-1989, _
J

"apsence and/or dreaks in casual service

on or after 1-4-13973 of those who fulfilled

the abo w conditicns,if any, may oe

regularised by grant of leave/extraordinary

leave which would be entitled to on

regul zrisation of casual service®,
However, it is to vpe noted that mere existence of a
right/claim, is not enough to rush to the Court/Iriounal
for redressal. One must try to redress his grievances
pefore his authorities and)in the event the authorities
do not redress the grievance,then only one can approach
the cCourt/Triounal,.In the aforesaid premises,this Original ¥
Application is dis 0sed of by granting liberty to the
Applicant to make a representaticn to the Respondents
enclosing a copy of this order,within a period of 15 days,
praying for payment of differential wages afd in the event
0f such representation is made the Respondents are
directed to consider for payment Of arrear differential

dues of the applicant,as due and admissiole under the

nules,within a period of 60 days from the date of recelpt

PTO/b :
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contd., Order Dt.16,.8,2002
~ of such a regresentation as directed aobve.There shall
oe no order as to costs, _
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